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2
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I gat # o Rt aw Rt o arer wEt gem
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208700 &9) H¥ AT & 10 a9 & qftafera Fafaa & i 2, ©eH & 37 at= F I § 3 a¥ ff ==

AT AT AT
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feoqur: stet U FA et F de9g ®, i At sTEw/arar qar WA Al g, Wi forg e fFar
ST TET BT, a8t 39 Ay A<l & ey # oft e o s wig 7 a9 5w 5 gwes gy f e e
AEH/ATSAT TAT, FUTT ASH/TTAT AT o6 3 & Af8F T A7 <7 a9 F, =0 ° I off 7 21, F7 T 2l 7
Ieeid e UF Ay satral afgd, e THT dgh/araar 9T T8 of T F ofF 8, STt Igav oot #
et & forg stoet afatar & srafer awaargE s T #:7 2
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(ii) Fogi= g1 e a7 forwmT § oa+ Afea ® @< 12 (78800-209200 T9%) AT AT # fAafaa sneme ux
=R 3 weamq 39 4oft ®§ ui= av it Fafea @& & 2, 6w

(=) forrer e 3| Ay T variEE aqua g s ey o e fer § 9w o w7 srqae atrafod g
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& forw e fonm st 3 o =t g

(afafag e &t srafer, o siavra s v & IET 37 Rt st @rew/faram § =0 gt 7 &% 1=
T freft st FTe aTg] Us WY Wity s it safd 8, aremeeraar § av & sfes 98 grin gfafagie
e fRgfRe % foro srferram sy = sreres yma e i sifaw ardg #iv 56 3 7 srfaes 98t grRf)

7fz g serfa afats g 9 sadht == woft e | fore afifRertaat & 59
T TAT AT | gt T
ST
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g % fAwria v afify fefife & fes e - TR % sirere ¥ fgfs F7

1. ST /ATEET, | S SAT AT - e T T A1 AT AT F TH9T

2. wfr, e e T J— I ST

3. T A=, TEET w T - FaE T

[T, 9. 3(24)/2016-99mE]
T, AT TR, T qi=a

MINISTRY OF PARLIAMENTARY AFFAIRS
NOTIFICATION
New Delhi, the 7th August, 2019

G.S.R. 564(E).—In exercise of the powers conferred by the proviso to article 309 of the constitution and in
supersession of the Ministry of Parliamentary Affairs, Director Recruitment Rules, 2010 except as respects things done
or omitted to be done before such supersession, the President hereby makes the following rules regulating the method of
recruitment to the post of Director in the Ministry of Parliamentary Affairs, namely:-

1. Short title and commencement.—(1) These rules may be called the Ministry of Parliamentary Affairs,
Director Recruitment Rules, 2019.

(2) They shall come into force on the date of their publication in the Official Gazette.
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2. Number of post, classification and Level in the Pay Matrix.—The number of the said post, its classification
and Level in the Pay Matrix attached thereto shall be as specified in columns (2) to (4) of the Schedule, annexed hereto.

3. Method of recruitment, age limit and qualification, etc.—The method of recruitment, age limit,
qualifications and other matters relating to the said post shall be as specified in columns (5) to (13) of the said Schedule.

4. Disqualification.— No person,—

(a) who has entered into or contracted a marriage with a person having a spouse living, or

(b) who having a spouse living, has entered into or contracted a marriage with any person,

shall be eligible for appointment to the said post:

Provided that the Central Government mays, if satisfied that such marriage is permissible under the personal law
applicable to such person and the other party to the marriage and that there are other grounds for so doing, exempt any
person from the operation of this rule.

5. Power to relax.—Where the Central Government is of the opinion that it is necessary or expedient so to do, it
may, by order, for reason to be recorded in writing and in consultation with the Union Public Service Commission, relax
any of the provisions of these rules with respect to any class or category of persons.

6. Saving.—Nothing in these rules shall affect reservations, relaxation of age limit and other concessions required
to be provided for the Scheduled Castes, the Scheduled Tribes, Other Backward Classes, Ex-servicemen and other
special categories of persons, in accordance with the orders issued by the Central Government from time to time in this

regard.
SCHEDULE
Name of post Number of post Classification Level in the Pay Whether selection
Matrix or non-selection
post
@ () 3 “) )
Director 1*#(2019) General Central Level 13 in the Pay Selection
* Subject to variation Service, Group 'A’ Matrix (Rs. 123100-
dependent on workload. Gazetted, Ministerial | 215900)
Age limit for Educational and other | Whether age and Period of probation, if any
direct qualifications required | educational
recruitments for direct recruits qualifications
prescribed for direct
recruits will apply in
the case of
promotees
(6) () 8) )
Not applicable Not applicable Not applicable Nil

Method of recruitment, whether
by direct recruitment or by
promotion or by deputation or
absorption and percentage of the
vacancies to be filled by various

methods

In case of recruitment by promotion or deputation or absorption, grades
from which promotion or deputation or absorption to be made

109

an

By promotion failing which by

deputation

or

Promotion:

Deputy Secretary with five years' regular service in Level 12 (Rs. 78800-
209200) in the Pay Matrix;

Deputy Secretary in Level 12 (Rs. 78800-209200) in the Pay Matrix with ten
years combined regular service in the grades of Deputy Secretary and Under
Secretary [Level 11 (Rs. 67700-208700) in the Pay Matrix], out of which a
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minimum of three years should be in the grade of Deputy Secretary.

Note : Where juniors who have completed their qualifying or eligibility service
are being considered for promotion, their seniors shall also be considered
provided they are not short of the requisite qualifying or eligibility service or two
years, whichever is less, and have successfully completed their probation period
for promotion to the next higher grade alongwith their juniors who have
completed qualifying or eligibility service.

Deputation:

Officers under the Central or State Government or Union Territories : -

(a) (i) Holding analogous posts on regular basis in the parent cadre or Department;
or
(ii) with five years' service in the grade rendered after appointment thereto on
a regular basis in Level 12 (Rs. 78800-209200) in the Pay Matrix or
equivalent in the parent cadre or Department; and

(b) Possessing ten years' administrative experience including five years' in
parliamentary and legislative functions.

Note: The Departmental officers in the feeder category who are in the direct line
of promotion shall not be eligible for consideration for appointment on deputation
similarly, deputationist shall not be eligible for consideration for appointment by
promotion.

(Period of deputation including period of deputation in another ex-cadre post held
immediately preceding this appointment in the same or some other organization or
department of the Central Government shall ordinarily not exceed three years. The
maximum age limit for appointment by deputation shall be not exceeding fifty-six
years as on the closing date of receipt of applications)

If a Departmental Promotion Committee exists what is
its composition.

Circumstances in which Union Public Service
Commission to be consulted in making recruitments.

a12)

a3)

Group ‘A’ Departmental Promotion Committee
consisting of: -
1. Chairman/Member, Union Public Service

Commission — Chairman
2. Secretary, Ministry of Parliamentary Affairs
—Member
3. Joint Secretary, Ministry of Parliamentary Affairs
—Member

Consultation with Union Public Service Commission
necessary while appointing an officer on deputation.

[F. No. 3 (24)/2016-Admn.]

Dr. SATYA PRAKASH, Jt. Secy.
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